
Between:
1.M/SsVRToursandTravels,Rep.byitsProprietorHanurnaraSu.bhash

Chandra Bose, S/o Sri H.Ramach'andra Rao, aged about 
-6-3.^years, 

H[du,
Occ: Business, Having permanent address Survey-No 48712' lnnel. Rlng

Road, Bachupally Vill-agb. Quthubullapur Mandal, Ranga Reddy Distrtct'

Telangana State.

Havino Present Address: T/ADD:-A Sector, Near Helipad Road, Po/Police
Sftiiiii p"ri ljt,onai Cinema Hatt, Nahartagun District, Papumpare, Arunchal
Pradesh State.
'1 . Vehicle R.No AR 02 3655,

2. Vehicle R No.AR.02 3644

2.HanumaraSubhashChandraBose,s/o:SriH.RamachandraRao'-Aged- ;ilri ffi1"*i. -Hinor, 
occ: Business,-.Having permanent {tl"-- *l:y

No.487t2, inner Ring Road, Bachupally Village, Quthubutlapur Manclal' Hanga

Reddy District, Telangana State.

Having Present Address T/ADD -A Sector, Near Helipad 1o'9,.l31fi--^*t3t
Natioriat Cinema Hall, Naharlagun District, Papumpare, Arunachal Praoesn
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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE FOURTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITIO N NO: 33145 OF 2015

State.

1. Vehicle R.No AR 01 G2184.

2. Vehicle R No.AR.01 G 2183.

3. Vehicle R.No AR 01 G 2888

4. Vehicle R.No.AR 01 G 2999

Rambabu Balsu S/o. Narsimha Rao Balsu, {gred about 48 years'

ijil er.in".., Having permanent Address SR No.55, Iugqeli' za!e"e1119!,
Sanoa Reddv. Medai 

'Distrrct, Telangana State, Having Prgs-e.nt Aooress

TiAdD -A Sector, Near Helipad Road, Po/PS - Near National ulnema Harr'

Naharlagum District, Papumfare, Arunachal Pradesh State

1. Vehicle R.No AR 01 H 5211

2. Vehicle R.No.AR 01 H 5212

...PETITIONERS

J



AND
1 Union of lndia, rep. by its Secretary, Ministry of Road Transport and

Highways, Transport Bhavan, New Delhi

The State of Andhra Pradesh, Rep. by its Principal Secretary, Transport,
Roads and Buildings Dept., A.P. Secretariat, Hyderabad.

The State of Telangana, Rep. by its Principal Secretary, Transport, Roads
and Buildings Depirtment, T.S.'secretariat, Hyderabad'

The Transport Commissioner, Government of Andhra Pradeslr, Transport
Bhavan, Somajiguda, HYderabad.

The Transport Commissioner, Government of Telangana, Transport Bhavan,
Somajiguda, Hyderabad.
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...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction more preferably one in the

nature of writ of Mandamus, declaring the All lndia Tourist \y'ehicles of the

petitioners bearing registration Nos. mentioned in the cause tille shall not be

seized and detained under sub-section(1) of section 207 of the Motor Vehicle Act,

1988 by the respondents and their subordinates till the central Government

frames Rules prescribing the method and manner of seizure and detention of the

All lndia Tourist Vehicles as enjoined under sub-section (1) of section 207 of the

MV Act., 1988 and grant such other necessary relief or reliefs as the Hon'ble court

may deem fit and proper in the circumstances of the case.

l.A. NO: 1 OF 2015 (WPMP. NO:42765 OF 20151

Petition under section 151 CPC praying that rn the clrcumstances stated in

the affidavit filed in support of the petition, the Hrgh court may be pleased to direct

the respondents and their subordinates not to seize and detain the All lndia Tourist

Vehicles of the petitioners bearing registration Nos mentioned ir the cause title

under section 207 (1) of the MV Act, 1988, pendrng disposal of the above writ

Petition.

Counsel for the Petitioners: M/S. RAJANIKANTH JWALA

Counsel for the Respondent No.1: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL OF INDIA



/

Counsel for the Respondent Nos.2 to 5: GP FOR TRANSPORT

The Court made the following: ORDER
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THD IION'BLE THE F JUSTICE AIOK HE

1 AIID

THE HON'BI.E

4. Accordingl

infructuous.

JUSTICEJ.SREENrvAS RAO

y, the Writ petition ]S dismis sed AS

SRI

ON No.33 145 ot20r5

ORDER: {per tte Hon bb the ChieJ Justtce Atok Arad.he)

Mr. Rajanikanth Jwala, leamed counsel for the
petiUoners.

WRIT

2. Learned counsel for the petitioners subnrits that the
cause in the writ peuuon does not survive for considr:ration.

3. The aforesaid submission is placecl on recorcl.

Miscellaneous applications pending. if anv shall stand
closefl. fls\a,sver, t-here shall be no orde r ets to cos [s
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HlGH COURT

DATED:1411012024
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ORDER

WP.No.33145 of 2015

DISMISSING THE WRIT PETITION AS
INFRUCTUOUS

WITHOUT COSTS.
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